WP(Crl) No. 9 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

25.09.2014

Mr AH Hazarika, learned counsel for petitioner prays
for and is granted time till Monday (29.09.2014) to seek
instructions.

List thereafter on 29.09.2014.

CHIEF JUSTICE
(ACTING)

dev



WP(Crl) No. 12 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

25.09.2014

Mr R Gurung, learned counsel for State respondents
prays for and is granted time till Monday (29.09.2014) to
seek instructions.

List thereafter on 29.09.2014.

CHIEF JUSTICE
(ACTING)

dev



WP(C). No.325 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

25.09.2014

Learned State counsel prays for and is granted one week’s
time to seek instruction as to why the letter dated 2-12-2013, for
compassionate appointment was addressed to the Secretary along
with application and testimonials of the petitioner in case the policy
for appointment on such ground was withdrawn in 2010. List on 07-
10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No.326 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

25.09.2014

Learned counsel for respondent-Union of India prays for and

is granted 2(two) weeks’ time to file reply, List on 10-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No.327 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

25.09.2014

Learned counsel for respondent-Union of India, prays for and

is granted 2(two) weeks’ time to file reply. List on 10-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No.328 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

25.09.2014

Issue notice to respondent No.4.

Learned counsel for the petitioner as well as learned
Advocate General and learned counsel for Khasi Hills Autonomous
District Council pray for and are granted time till after Durga Puja
vacation to argue the matter on the basis of case laws relating to the
subject matter.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont. Cas(C). No.17 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

25.09.2014

Learned Sr. counsel, Mr. ND Chullai, present for the
respondent-Contemnor states that with affidavit in reply on behalf of
Contemnor, the order dated 4-7-2013 has been wrongly annexed,
whereas it should be the order dated 24-7-2014. Thus, he prays for
withdrawal of that annexure. There is no objection from the other
side. He may do so and substitute the same within a period of one
week. List on 08-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Review Pet. N0.9 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

25.09.2014

Learned Sr. counsel, Mr. HS Thangkhiew, prays for and is
granted one week’s time to find out the case law on the question:
whether the review petition would be maintainable on the ground that
some averments made in the Revision petition have vide the
impugned judgment not been adjudicated, although admittedly, the
said points were not raised in the oral submissions. List on 1-10-
2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(Crl). No.13 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

25.09.2014

Affidavit of learned counsel is not required because there is
no commission or omission on her part or that of her office. Learned
counsel Smti. S. Bhattacharjee, who has filed the affidavit, dated 22-

9-2014, thus prays for and is permitted to withdraw the same.

However, as she submits that the Deputy Commissioner,
being the detaining authority is presently undergoing a training
programme in the Lal Bahadur Shastri Academy at Mussoorie and is
likely to stay there for some time, the affidavit in reply can be filed by
the officiating Deputy Commissioner in his place on the basis of
records. List the matter after filing of affidavit-in-opposition on 09-10-
2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



